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CP No.21/2003 ang
MP-353/2003
MP-383/2003 has been moved by the
extension of time. Shri V.S5.Masurkar, 1e
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It has not become possible to take decision and the delay for
impiementation 1is neither dntentional nor motivated but due to
unavoidabie lengthy administrative procedure He has drawn our

K.5harma has

. " ~ Ahesv .
Dy The CPWD with regard to e=+ inability
[
posts of Draftits man as recommended by
Commissifnk’has been intimated to the Fi
Ministry of Urban Development They hav

up the matter with Committee of Secretari
¥V.5.Masurkar, the matter is now pending w
Committee and some decision will be take

the Expenditure

nance Division by tThe
e been requested to takse
3. According to Shri
L ) P - * —V
1th the Secretarie)jsd Liwe—
h very soon. It appears
Tevel and since the

Government and the

of the post

%t is understandable that some time would be reaquired.fs cbserved
P e/e_)oha/wf-
by Hon'ble High Court, departmental bierarchy never moves very
' C
fast and departmental delays can be understandable. However, 1in

given. The Ministerial dealings and the
ba a ground for asking for extension of
S5axena, learned counsel for responden
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